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LEG ISLA TIVE ASSEMBLY. 

WE, the undersigned, members of the Joint 
Committee to whioh the Bill further to amend the 
Imperial Bank. of India Aot, 1920, for certain 
purpo,;es was referred, have considered tile 
BiJI and have now the honour to submit this 
eur Report, with the Bill a8 amended by us 
&mlt)xed thereto. 

2. We first met in Simla. on the 19th September, 
Hl33, t.o elect our Ch&innan and settle some preli-
minary points of procedure. We then met in 
New Delhi and Bat continuously from the 23rd 
Ootober until 16th November, 1983. 

3. The ola1llle8 of the Bill have been renum· 
'hered but the original numbering which it Ie 
found convenient to retain in the Report baa been 
reproduced in the margin of the ~ilJ as now 
printed. 

•. We deal below with the Bill oJauae by ola.WIe:-

OlaU88 2.-We have made a verbal alteration 
Ilere. 

Olatl.8e 4 (2).-This deals with seotion 10 (2) 
of the Imperial Bank of India Aot. We see no 
reason for the retention of sub-section (2) (b) of 
that seotion relating to t~e opening of new branohes 
'hecause it seems to us to be sufficiently covered 
by provision 3 of the Third Schedule to the Re-
llerve Bank Bill. 

We also consider that there should be some 
provision on the analogy of sub-section (2) (a) 
giving the Governor General in Counoil power to 
terminate the agreement between the Reserve 
Bank and the Imperial Bank if the latter should 
not maintain a satisfactory financial pOAition or 
if there should bE' a breach of the agreement 
between tht' two. Wc consider, howevor, that the 
plaoc t.o provide for this is in the Reserve Bank 
Bill and hav(~ added an amendment accordingly 
to clause 43 of tha.i, Bill. We therefore recom-
mend the abolition of the whole of section 10 (2) 
of the Imperial Bank of India Act. 

Clause flA.-We have made two minor amend· 
ments-

(1) oonsequential on the omLsion of the 
Explanation in soction 13 of the Act 
proposed in clause G of this Bill, and 

(2) adding to the definition of" co-operative 
societies" in view of the fact that there 
are now Reveral Provincial Actil dealing 
with such societie~. 

ClUiue 6/J.-We conilidl'T it desirable that the 
Imperial Bank of India I!hould follow the same 
practiee as ordinary companid~ in submitting ita 
.prinoipal register of shareholders to the officer 
who performs the duty of registration of com· 
paniell under the InrJia.!l CO'l1panies Act, 1913. 

ClaUBe 7A.-We consider that the title" Gover-
nor" should in future be reserved to the Governor 
and Deputy Governors of the Reserve Bank and 
that the words CC Managing Director", .. Deputy 
Direotor" and " Direotor " should be substituted 
for the words CI Managing GovernOr". " Deputy 
Governor" and ",Governor II wherever they 
appear in the Imperial Bank Act. 

ClauM 9.-We recommend the following amend-
ments in section 28 of the Act whioh deals with 
the composition of the Central Board :-

(1) With the abolition or reduction of the 
Directors nominated by Government 
the Board will be too small to ensure 
effective representation of all the intereata 
concerned and we recommend that a 
third Direotor should be elected by each 
Local Board to represent it, in addition 
to the President and Vice-President. 

(2) To ensuN the representation of interests 
which might otherwise be unrepresented, 
primarily agricultural, the Governor 
General in Counoil should retain the 
right to nominate Directors to a number 
not exceeding two. ThiS right need not 
be exercised if these interests secure 
representation through election. 

(3) In view of the important Government 
financial interests involved, Government 
should maintain a liaison officer in pla.ce 
ot the Governmont offioor who is at 
present a Governor of the Banle. This 
officer should be entitled to attend all 
Board meetings-though without any 
right to vote-and to be supplied with 
all the information which lle may desire 
1\8 to the Bank's affairs. Tho;lgh we 
recognise that in future the relationship 
of the Imperial Bank will be primarily 
with the Reserve Bank and not with 
Government, we consider that suoh an 
officer is nec.etl8ary and that he should 
bo appointoo by Government and not 
by the Reserve Bank. 

Clause lOA.-We have made some a.mendments 
consequential on our amendment in 7 A. 

We have made a verbal amondment to make 
section 31 (1) (c) clearer. 

Clause 11.-We considered a suggest.ion that 
the Imperial Bank of India. should be authorised 
to make direct advances against immoveable 
property. In 8upport of this suggestion it was 
pointed out to us that at present the Bank was in 
the habit of making advances upon the security 
of immoveable property as collateral and that in 



certain cases these advanceLt are anowed to become 
in effect advances on the security of immoveable 
property. We consider that it should not be 
the blu'lineBs of the Imperial Bank to mak(1 ad-
vances on the security of immoveable property as 
such a practice might involve locking up ita 
fund8 in a manner inconsistent with its functi~ 
and liabilities as a deposit Bank. We do not 
therefore accept the Buggostion to cnla.rge the 
powers of the Bank in this l·csIJect. If, however, 
this principle is accepted then it muBt be consis-
tently obaerved not only in the letter but· in the 
spirit. We should consider it an abuse of this 
prinoiple if the Bank were in any case to make 
advances which although they might nominally 
be made within the limitalaid down and on approv-
ed securities were nevertheless really made not on 
such justification but in reliance on the possibility 
of taking charges on immoveable property as 
collateral. We consider that it should be one of 
the duties of the Government liaison officer nomi-
nated under clause 9 of the Bill to watch whether 
there is a.ny abuse by the Bank of the powers in 
the manner described above and to report the 
matter to the Government of India for such aotion 
as may be neceBllaJ:Y. 

We also considered in this connection a propose.l 
to provide in the Act for the making of advances 
against promissory notes of Central Co-operative 
Banks. We did not think it neceBll&ry to make 
any such specific provision &8 we were assured 
by the representative of the Imperial Bank who 
appeared before us that legitimate business of 
this kind was covered by their present powers 
to give fixed. advances against two-name paper. 

Glawe 11 (1) (a).-We have made an addition 
to enable the Bank to hold shares of the Reserve 
Bank of India which they a8 a scheduled bank will 
be p4')rmitted to do by cla.use 4 (3) (e) of the Reserve 
Ba.nk Bill. 

Sub-dawe (c).-After di8ClJssion with other 
bankers, the representatives of the Imperial 
Bank agreed to delete fully paid shares of com-
pa.nies with limited liability from the proposed 
sub-clause (iii a) a.nd we have amended. the 
sub-cla.u8f.1 accordingly with a further consequen-
tial amendment in sub-clause (d). 

Bu/)·claU8e (cc).-We have made drafting amend-
ments to make the present position clearer. 

Sttb-clawe (d).-Vide comment on sub-clause 
(c). 

Sub-clawe (ee).-In the Reserve Bank Bill we 
have recommended an amendment to enable 
advances to be made to finance seasonal agricul-
tural operations for a maximum period of nine 
months as against six, the period indicated in 
the original Bill. The Imperial Bank wished to 
have a similar latitude and we agree that this is 
deBil'8oble. 

. Sub-clawe (h.1t.).-ThM fX!wer has been given at 
the request of the Imperial Ba.nk of India. 

8ub-clauc (1).-V ide C)OIDIJNlDt 011 s·ab-c1&u .. 
(-). 

BW-clauae (1..4).-V.ooDlJ.D8Dt on BUb·cla1lll 
(ee). 
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Sub-clatue (2).-Vide comment on sub-clause 
(ee). This drafting amendment has been 
made at the instanbe of the representatives of 
the Imperial Bank to ma.ke the position clearer. 

OlaU8e llA.-The amendment in this clause has 
been made at the instance of the representative 
of the Imperial Bank of India with a view to 
making regula.tion 9 more 'Camy workable in 
practice. 

GlGme l2.-We do not agree that the Bank 
should have the power which the Bill in ita original 
form would have given them to decline to register 
the transfer of fully paid shares. This is not .. 
right which we consider it desirable that they or 
any limited liability company should posse88. 

-
Glawe l3.-We have made a verbal amend· 

ment. 

Glawe lB.-We have made a verbal amendment 
and substituted the word "Director" for 
II Governor" wherever it appeal'lJ-Vidc cODllIleJltll 
on clause 7A. 

Glawe l7.-We have added a sub-clause to. 
bring the procedure for the requisition of special 
meetings into accord with that prescribed. in 'the 
Companies Act by fixing a limit within which the 
Directors must summon a meeting, failing whioh 
the shareholders will be able to convene one them-
selves. In this clause we ha.ve alao made conse-
quential alterations neC08Bitated by the amend-
ment proposed in clause 7 A. 

Glawe 19.-We have made amendments conse. 
quential on the amendments proposed in ola.uae 
7A. 

GlaUB6 20.-We have made amendments conse-
quential on our recommendation in clause 9 
relating to the nomination of Directors by the 
Governor General in Council. 

Sub·clau8e (c).-We have made an alteration at 
the insta.nce of the representatives of the Bank 
to make it clearer how the limitation on. simul-
taneous membership of the Central or Local 
Boards should apply. 

Olawe 2l.-Here too we have made an amend. 
ment consequential on the retention of nominated 
Directors suggested in cla.use 9. We have also 
made alterations consequential on our recom. 
mendation in clause .7A. 

GlaUBe 22.-The Central Board of the Imperial 
Ba.nk has represented to us that it is inconvenient 
to hold meetings of the Central Board &8 frequent-
ly a.s once in every three months. We ha.ve 
amended the period to four months accordingly 
but have provided that there &hall be four 
meetings during the yea.r. We have made other 
amendmeats of a drafting nature to make clearer 

. the intention of this section and to ollolTY out the 
alterations indicated by us in claQlle 7A. 

OlaM 23.-We bYe made proviIjon hen fclr 
the election of the third member of the Looa.I 
BoaJds which we have reoommeDded in oleuae t. 
W. ~ave .110 omitted the proriIo .. u ........ ...., 



restriotive. In IUb·ola.use (2) we have &lao pro. 
poeed t wo minor amendments with.the object of 
making the intention olearer. 

Olauss 26.-We have added this routine power 
at the request of the representatives of the Impe· 
rial Bek. We have &lao made a verbal 
amendment oonaequentiaJ on our recommendation 
in ol&use 7A. 

a 
Olauae ao.-We do not consider it reasonable 

that this should be restricted to British India 
aDd have mbstituted "India" acoordingly. 

tJ. The Bill was published in the Gazette of 
India. dated the 16th September, 1933. We think 
tha.t the Bill has not been 80 altered as to require 
re.publioa.tion, and we recommend that it be 
paued &8 now amended. 

GEORGE SCHUSTER. 

COW ASJI JEHANGm. 

·SANT SINGH. 
MOHD. YAMIN KHAN. 
HOm MEHTA. 
G. NARAYANABWAMI CHETl'Y. 
L. HUDSON. 

J. S. HENDERSON. 

S. R. PANDIT. 
S. R. M. ANNAMAI.AI CHETTY. 
S. M. PADSHAH. 
MAHMOOD SUHRAWARDY. 

CHARANJIT SINGH. 
MOHD. HAYAT NOON. 
·B. K. BASU . 

• 

• NRIPENDRANARAYAN SINHA • 

• MATHURA PRASAD MEHROTRA. 
S. C. MITRA. 
BHUPUT SING. 
ABDULLA·AL·MAMUN SUHRAWARDY .. 
GAYA PRASAD SINGH. 

MOHD. AZHAR AU . 
• HOSSAIN IMAM. 
NIHAL SINGH. 

RAM SARAN DAB. 
VIDYA SAGAR PANDYA. 
B. DAS. 
J. B. TAYLOR. 



MINUTES OF DISSENT. 

We, the undersigned members of the Joint 
Committee, to which the Imperial Bank of India 
(Amendment) BUl of 1933 was referred, b3g 
to append the following Minute of Dissent to the 
Report that we ha. ve signed. 

As regards clause 9 of the Bill, we are of opinion 
that in section 28 (i) power should be given to the 
Local Boards to elect an alternate member in the 
place of anyone of the members of such Local 
Boards, who may not be able to attend any parti. 
oular meeting of the Central Board, instead of 

NOtJ8'mher 17. 1933. 

I diaaent from the suggestion of the Committee 
in the final draft that loalllI should not be advanced 
on the security of immoveable property. The 
Committee first decided by the majority of votes 
that such loans should be advanced but this 
question was allowed to be re-opened on the 16th 
November on the representation of the Imperial 
Bank at a time the draft report was being dis· 
cuued. The Joint Committee then reversed ita 
own finding. The procedure of re.opening the 
question was unique in this O&se, as my suggestion 
of re-opening the qU6&tion, that out of the two 
posta of a Governor and a Deputy Governor oue 
should go to Indian, was ruled out of order. 

The recommendation in prohibiting the Imperial 
Bank. from a.dvancing loans 011 the security of 
immoveable property has placed the landlor js at 
the mercy of Bohras ani othor money-lending 
ol~ who charge exhorbitant rat-e of interest, 
80metimes amounting to 30 to 40 per cent. As a 
result of this e.\ horbitant rate, the land is passing 
very quickly from landlords to money.lenders, 
and the price of land ho.s fallen by a.n a.mount of 
50 per cent. 

There are no land mortgage hanks functioning 
in the manner the Central Banking Enquiry 
Committee recommended. Wherever theae 
mortgage banks exist, they are ineffective. 

If the advances on the security of 1&nded pro· 
perty may not be made for a longer period, which 
I 'ttrongly urge, they should at least be made for 
a period 'of 6 to 9 months a.a contemplated in clau88 
11 (1) (e) of the Bill. Even thiubort period loan 
will tend to lower the local rate of interest and will 
give great relicf to the landlords and specially in 
~engal and other parts of India where landa are 
s~ld in default of payment by a day only. 

Now I come to the agriculturists who get their 
help mainly through Co· operative infltitutiollll. 
The Imperia.l Bank unfortunately has withdrawn 
and is daily curtailing its facilities to. theae insti· 
tutions. This fa.ct was fully brought out in the 

the provision of electing an additional member ... 
suggested in the Report. 

We further desire that the power of nomination 
.given to the Governor General in Counoil in leO· 
tion 28 (it!) should be made mandatory, and the 
word .. may .. should be changed into .. shall ". 

We also desire that sub·clause (m) of aection 28 
should be deleted and power may be reserved to 
the Central Board to permit the Secretariea of 
the Local Boarda to attend the meetings of the 
Central Board to give sueh information that the 
Central Board may require. 

B. K. BABU. -
NRIPENDRANARA YAN SINHA. 
B. IMAM. 
MAT BUBA PBASAD MEHBOTBA. 

evidence before the Central Banlring EnQlliry 
Committee. 

The Secretary, Madras Central Bank, Ltd.., in 
his evidence aaid :-

II The Imperial Bank of India is virtually 
withdrawing the existing caah credit 
f&Cilities on the banking of co· operative 
paper." 

The M~ng ~ctor, Bombay Provincial 
Co.operative Bank, said :-

II The Imperial Bank of India's policy in 
regard to the grant of credits to the 
co-operative movement has undergone a 
ohange for the worse recently." (Pace 
103). . 

Tho Bombay Provincial Banking Committe e 
Report (paeea 177.78) states :-

.. It was brought to our notice that the 
Provincal Bank, for the last 12 years had 
a ouh credit of Re. 8 1&08 from the 
Imperial Bank which had not been of 
much use but which served &8 an ultimate 
lluid reserve. This was curtailed aome 
two years ago and hu now been stopped 
altogether ... 

The Honorary Secretary of the All.India Co· 
operative Institutes Association, Bombay, in his 
memorandum submitted (pages 77.78, Vol. IT) aa 
follows :-

.. For aometime, the Imperial Bank used to 
grant credits to Co.operative Banks but 
of late the policy has changed for the 
worse and the credita have been reduced, 
stopped and ia some oasea only allowed 
on bard terms ..........•. As things 
sta.nd at present, therefore, the Imperial 
Bank is not I18rvioeable to the Co-opera. 
tive Banks." 



The Central Banking Inquiry Committee on 
the above evidence made the following observa. 
tiOUri :-

"The policy of the Imperial Bank of India 
in regard to the grant of financial assis· 
tance to some of the provincial and cen· 
tral co-operative banks seems of late to 
have undergone a definite change; and 
it is stated that it shows to-day a much 
smaller measure of readiness to help 
them than it used to do in the past .••..• 
The ultimate result, therefore, of the 
action of the Imperial Bank will probablr. 
be to make money dearer to the agricu • 
turm.s.. . . . .. . ... We feel that the 
change of policy to which we have 
referred is Unfortunate, especially at a 
time wht;.n the co-operative movement hi 
growing in vitality and is extending the 
scope of its usefulness, towards the social 

We, the undersigned, are of opinion that there 
should be a clear and definite provision in the 
Imperial Bank (Amendment) Bill of 1933 to 
the effect that the Imperial Bank should be 
authorised to make advances on the mortgage of. 
immoveable properties. The present. position of 
land-owning classes throughout the country owing 
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and economio uplift of the rural popula-
tion and when its financial needs are, 
therefore, likely to increase rapidly." 

It is evident tb,p.t the present policy of the 
Imperial Bank is detrimental to the interests of 
both the landlords and the agriculturists who form 
about 85 per cent. of the population of this country. 
In such important matters verbal 8.8suranoos 
have no foroe. There should be statutory pro-
vision for such assistance. I, therefore, recom-
mend that a definite sub-clause (vii) be added in 
Schedule I (a) as clause IT (tid) of the Bill :-

" Pronotes of the Co-operative Credit Societies 
registered under Act n of 1912 or by 
another I.o.w for the time being in force 
in British India relating to co-operative 
societies." 

There is no justification in giving special facili. 
ties to the Imperial Bank, if it refuses to assist 
agricultural interests in this country. 

MATHURA PRASAD MEBROTRA. 

to continued economio depression has come to 
such a pass that it is highly incumbent upon the 
Jegi.!lJature to enact fluch a provision to afford 
them lome relief otherwise the disaster which may 
overtake them win ha;Ye serious repercussions on 
the Government of the country. 

NRIPENDRANARAY A.~ SINHA. 
SM-.TT SINGH. 
HOSSAIN IMAM. 



[As AMENDED :BY THE JOIYT COMMITTEE.] 

{Words printe!! io itatlOl indioate the ameadmen. 
lurgelted by the Com.mittee.] 

(WMn 1M numbering Of" uttering haA been o1umged thl 
/0,."..' number, 0' letter, Me indioaud in the rig'" 
hand f'IUI"".n.) 

A 

BILL 
Furtke', to amend the Imperial Bank oj India Act. 

1920, Jor certlJin pUrpQ8e8. 

WHEREAS by reason of the constitution of the 
Ue",erve Bank of India it is expedient further to XLVI) of 
amflnd the ImVClrial Ba.nk of India Act, 1920, l_ 
in ordel to modify the control ofthu Governor . 
General in Coundl over the management of the 
Bank, to remove certain rest.rictions on the 
tranaaotion of business by the Rank, and to 
provide for an agreement between the Bank and 
the ReservCl Bank of India; It is hereby enaoted 
as follows :-

1. (1) ThiA Aot may be called the Imperia.l 
Short title and com. Bank of India (Amend-

mencoment. ment) Act, 1933. 
(2) It shall come into force on such date &8 the 

Governor General in Council may, by notifioation 
in the Gazette of India, appoint. 

2. After daute (i) of section 2 of the Imperial 
. Bank of India Act, 1920 nvu of 

Amendment of aectlon (hf"reinafter refelTt!d to &8 18J(). 
2, Aot XLVII of 1920. the said Act), the follow-
ing 01aUS6 shall be inserted, namely ;-

.. (ii) 'secretary' and 'deputy seoretary' 
mean, respectively: a seoretary and 
treasurer and a deputy beoretary and 
treasurer of the Bank." 

8. Seotion 9 of the sa.id Aot is hereby repealed. 
Repeal of l18Ct.ion 9, Act 

XLVII of 1920. 
4. (1) In sub·section (1) of seotion 10 of the-
Alnendment of I18Ction said Act,-

10, Aot XLVII of 1920. 
(a) for t,he words "t,he Seot'et.a.ry of Sta.te 

for India in Council" t.he words "the 
Reserve Bank of India" shall he 
suhstituted ; 

(b) in clause (i), the words "~o aot as ba.nker 
fOI', and" shall be omitted, and after 
tho word "securities" the WOlda .. &8 
agent for the Reserve Bank of India" 
sha.ll bo insert,ed ; and 

(c) in ola\18e (ii), for the words" thEl Govern-
ment .. the words" the Reservtl Ba.nk of 
India II sha.ll be BubstitutE<d. 

(2). Sub·~ction (2) of tbe same seotion· - • 
• . • • • • shall be 

omitted. 
G. In claust:! (a) of sel'tion 12 of the said Act, 

a.fter the words II at such 
Amendment of ection plaoes" the worda 

12, Act XLVII of 1920. ", whet-bel' in India. or 
elsewhere," shll.U be inserted. 

6. In sub·section (1) of section 13 of the said 
. Act, a.fteI' the words" in 

Amendment of aection India" t,he worda .. or 
18, Act XLVII of 1920. 1 h .. h 11 he i e sew ere 8 a. D-
serted, and the Explanation after Rub·section (2~ 
shall be ourltted. 

)1117 LAD 



VII qf 1.". 

7. In section 13A oj the aid Act, the wortU ,A • 
..ttnen4""", oj -,,-ton "as defined in seetion 13 " 

lU, ..tel XLVIl oj 19:0. shall be omitted, anil after 
Me tII01'tU Clnd fig",es .. Go-operative Societiu Ad, 
1'12," the worils II or any other law for tAe time 
being in Jorce in British India relatiflg to 
co-operCl'itJe 60Cieties " shall be inserl8d. 

8. To section 20 oJ the said Act the f01Jotqing 'B. 
AflUndmen4 oj .. ation sub-sertion shaU be added, 

'O • ..tel XLVII oj 19'0. namely:-
" (3) .4. copy oj the principal register of sMre-

.. holders shall be compiled wit.hin 30 day, 
after the date oj the first ordinary general 
meeting in each year aM ,haU be JUed. 
Jorthwith 'Un'" the oJ1icer perJorming the 
duty of registration 0 ' companies under 
the Indian Gompan 6S Act, ItJl.'." 

fl. In iI.,otion 23 of tho slaid Act, the word.,· 
. " , with tho previolls So.nD-

Amendment of aeotlon tion of thu Governor 
IS. AGII XLVll of 1110. Genel·a.lin Council,,'· and 
•• words " The Bank mav also, subject to the 
provisions of t,his Act as fo t,he business to be 
transacted thOI'O, 68ta.blish an office in London." 
man be omitted. 

10. In ,ection 24 oJ the itJid Act, for fhe tDOTd, A. 
AtINtIdmeRC oj ~ "(}ovef'1lOf's" the wonJ 

14, Ad %£VIT oj 1,16. " DirectOf's " shall be 
lI'Mb8i'tvtetl. 

11. In section 2ft of the said Act, the worda S • 
.. , with the previoud sanc· 
tion of the Governor 
General in Couaeil, "lball 

• Amenclmeot of MOtion 
tIS, Aot XLVII of 1920. 

lJe omitted. 
". For section %8 of the aaid Aot the following I. 
labRItution of new II!O- section shall be p,ublJtitut-

taioD for aeotion 28, Aot ed, namely :-
nvnof 1920 . 

.. 28. (1) The ("..antral Board shall oonsi'lt of 
CoDatitution of Central the following Director., 

JIJoard. namely :-
(i) the presiC:ents and vice-p!t!arident.oltha 

Locsl Boards established by this Act ; 
(Ii) one person to be eltde4 from dtnoftgst 

themselves by ,he member' oJ Mal .Local 
Board e8ttJbliBhed bytliB Act : 

(iii) a Mo.naging Director who shall be ap-
point~d by the Central Board for a pElriod 
not exceeding five years on such terms aR 
the Central Board may direct, a.nd may 
be continued in his appointment by the 
Qtntral Boa.rd for snch fllrther periods 
not ex('.eeding five year .. in each case a8 
the Central Board thinks fit ; 

<w) such number oj peTBO'M not e:r:cee4ing 
two aB may be nominated by the GOt1e'l"Mr 
Gemml in Gouncil. Such peT8O'M .halZ 
hold oJllce lor OM 116M but may II j reo 
nomi1laled ; 

(tI) a. Depnt,y Managing Dirtctor who shall 
be appointed by the Oc,ntral Board; 

(til) thp secretaries of the Local Board. 
established by this Act; and 

(mi) if any Local Board is hel'ft&ftel' ea-
tablished under this Act. Buoh number of 
persoDS to represent it as tbe Centr"l 
Board ma.y prescribe. 

(S) The DtreC'tor, specified in Olau888 (tI) and 
(~) of .ub-section (1) sba.ll be at lilM:rty to attend 

-- aU meetings of the Central Board and to take part 
Ia. it. deliberations, but shall not be enUtJed to 
vote on any question arising at any meeting : 



Provid~d that the Doputy Mana.ging Director 
.hall Lo entitled to vote in the absenoe of the 
Mana.ging Director, 

(3) Tho. Governor General in Oouncil .1taU ftOmi-
taate an oJliMr of Government to atteM'the meeti1lf8 
oft1l.e Central BO'l1d, aM 'uM officer .hall be entitled 
to tJtten.d all meeting' of the OcfUral Board aM to 
take part in ita deliberatiO'l&8 but .hall not be entitled 
to me on any queBtion ariring at any meeting.·' 

13. Section 30 of the said Act is hereby repealed. 10. 
Repeal of- aetltion 30; 

Act'nYU of 1910. -

1'4. I-n 8e('tion 31 of the 1tJ;d, ArJ,-
.A+raentlment 0/ HCUon 

11. Act JCLVII 0/ 1910. 
(a) 'tI BUb.,cctimr'(l.),-

(i) ill. clawe (b), fOr t1ie wor4 "GOVerflM' ", 
_reverit'oocunj tlie tD07'CI "Director,," 
shall bP. ~ed~ aM 

(ii) in olau.se (c), tor the 'II1OfV18 "tAe 'half· 
uearZr. balance·Mete" the word8 "t~e 
annual and htitf;"1/IMl1J. balance·.neets" 
Malt be BUbltituletl i Gnd. 

(b) itI. olawu· (ob) atuL {4~ of BIIb.section (2), 
Jor the UtOr'd "Gowrtr;t;w," ,he WO'I'd 
" Director," shall 6e ..... ,.".,. 

10.4 • 

16. (1) In Part I of Schedule I to the said Act, 11. 
AmencI:iDent of Sche. tbe following amend· 

dule I, Act XLVII of ments shall 'be made. 
1920. namely :-

(IJ) in ,u1j'·cZaU8e (i) c{' claU8& (~ •. after tAe 
wortI.I "G011t.f"fUItI' Genual '" Oounc.l". 
the tDonf "aM" ,han be omittlld, tmeI 
afte," the t.DIWd "Oeylon" the tDf.'Irfl8 -" MUJ 
8Aarea of tAe Reaerw BIm1e oJ 1tulia II 

Mall be atMtI/) I 
(t)·b:uub.cU.uae (iii) unhuame cla.use .. , IIofter 

tbe worda " & district board " the words 
.. or 110 municipal board or oommittee 
or, with the sa.nction of the Governor 
General in Counoil, debentuft.s or other 
securities for money issued undE'r the 
authority of a Pdnc~ or Chief of any 
State in India" shall be iD!lorted i 

(e): after Bub-clau88 (iii) of the same clause 
the following sub.clause shall be 
inserted, namely :-

.. (iiia) subject to ftCk directions a, 
f7UJ1I be i,lU6d by the Central Board, 

.. • • debentul"efl of com. 
pamNi with limited' liability W'hether 
regiatored in India or el8flwhere i .. ; 

(d) after BUb-cla4t.8e (it.') ottAe same claU8e the (~). 
foUotoing cZaUle ,baU 6e ,naerted; namely:-

.. (itllJ) gooda which are h1J1!OlAecated to the 
Bank a8 ,e~tI,rit1l for such adtllJt'l.CeS, 
loa"" or creditB, if IJO atd1tori&ed by 
8Pecial cUrection, oj tAe Oentml Board ... • I 

(e) in flub-claUSEs (vi) of the same claullO, the (d). 
words"· • aDd deben· 
tures .- • " shall be 
omitted, and fOr the wordlt U iJ so 
authorUed by any general or special 
direcCion, of 'he Oentral Board" t1ae 
word& .. 8tibjec' to ,uck d'rec'io'M a, 
mag be i88ueG by the Oentral Board .. 
,hall be BUbBt,tuted ; 

(J) in clause (b), for the words" 808Bigned to" (il" 
the worde "pledged, h~bAC&ted. 
&88ignud or trana~rred to • shall b .. 
substitutBd, and for the worda "or 

-, 



, h d" I '-'&S:Iignment' t e wor' s ,p dUe -, 
hypotheoation, 8,tI8ignll'ent or tra.nsfer ., 
shall be 8uutltitutad ; 

(g) in clause (c), lor the worda "Biz montI&8 II eN) .. 
th' word8 .. nine mont/!. in tke Clue 01 
advancu or loa"" rebJting to the fina,ru;ing 
01 Bea801I4l agricultural operatt"ons or 
8i:e moJIIM in othu C48e8" ahall he aub-
atitut.ed ; 

(II) in clause (d), thr. words beginning with the (fl. 
words .. payable in India, or in Ceylon .. 
and euding with the wordR .. may 
a.pprove in that behalf" shall be 
omitted ; 

<i) in cla.use (/). the words .. made payable (,). 
in India, or in Ceylon," shall be omitted j 

Ii) in clause (j), aft-er thb word" claims" the (h) •. 
following shall be added, namely:-

". and tbe acquisition and holding of, and 
g6nerally tbo dealing with, any light. 
'title or inkrost in any property, move-
able or immoveable, which may he the 
Bank's security for a.ny loa.n or ad. 
vance or D18y be connected with any 
such security" ; 

(k) to claUBe <k) eM /ollowing worda BhaU be (AAl. 
atltleil, namely:-

.. _ eM entering into 0/ contracts 01 .,,-
_ntty, BtWetyaAip or guorantee with 
B'pUijW security or oIAenDiae "/ 

(Z) in clause (I), for the words .. the acting (i). 
80S ad ministrator , executor j or trustee 
for tho purpose of winding up estates If 
the words .. the administration of estates 
for any pUl'pose whElther 8.S an exeoutor. 

' trustee 01' otherwise .. shall be 8ubstit,ut. 
ad; 

(m) in suo-clause (iii) of clan86 (I), the wordll U) 
.. at the risk of the prinl1ipal" shall 
be omitted; 

(n) in clause (m), the words beginning with (t). 
the wOl"ds "for the use of " and ending 
with the words "personal needll" shall 
bo omitted; 

(0) in clause en), tho words", for the pUrpl)88 ('). 
of meeting such bills or Jt"tters of credit," 
sha.Il be omitted, and lor the wortla "Biz 
months " tM words "mne mont/t,a '" the 
ca86 0/ biU, relating to the fina,ru;ing 0/ 
Beascmal agricultural operatlonB or 8i:e 
months in other Ca8t-8" 8hall he BUb. 
Btituted ; 

(11) in clal188 (0), the 'words" in India It shall (.)., 
be omitted; 

(q) for cla.use (p) the following clause shall be ( .. ). 
substituted, namely :_ 

"(P) tbe subRidisiug from time to timo of 
tho pension funde of tho Presidency 
Ba.nks; and" ; cnr/' 

(r) ill 01&U1I0 (y), after t,he words II kinds of (0). 
buaineu" t,ho words ", inoluding foreign 
exohange bUl~ine88," shall be ill8f'!rtod. 

(2) In BUb-c1t.rIi8e (a) 0/ cZawe (1) 01 P4rlIl (JA) 
oj the Iam6 'ScWvle, . after the UJOrtlI .. lire moruha OJ • 

tIN uxmla II u;cepl ". provided in claUft (c) and 
clauc (n) 0/ Pan 1 " '~be i1&Hrled. 
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(3) In cla.use(4) of Pal't II of the sa.me Schedule, (,). 
a.fter t,he words .. negotiab 1e security "the follow. 
ing brlH'kets a.nd words shall be insert.ed, 
na.mely:-

U (not being a security in which a. trustee may 
invest trust money umltlr section 20 of 
the Indian Trusts Act, 1882) ", U of 18810 

and for the t.IJOfYla "Bix nwnt'IuJ", in both places 
where they occur, the followiwJ worth 61uill be 
8'Ub6tituted, namely :-

.. nine montM if a biU draum /m- the purpose 
of ftnancing Be.a.sonal agricultural opera. 
tions and six months in other ca8U" . 

16. In re.gulation 9 in Bckedtde 11 to the 11A. 
Amendment 01 rtgUla· said Act (which BtJhethJe 

'ion 9. Schedule 11. Aol s hereinafter referred 10 
XL V JI of 1920. as· the BGid Schedule), /m-
the words II Central Board" the word II Bank " 
shall be substituted. 

17. In regulation 10 in "'. 1'. 
Amendment of regula. the said Schedule, '" 

tion ]0, Sohedllle II, Act '" '" after the 
XLVII of 1920, words" ACJ8 a lien" 
tho following ohall be insertEld, namely :--

II or any transfer oJ shares to any porson who 
is Ilo minor or has heon found by a 
COl1rt of competent jurisdiction to be of 
unsound mind or to or in tho name of 
any firm". 

18. For regulation 11 in the Mid Schnlule. the II. 
Substitution of new reo iollowing regulation shall 

gu]ation for regulation 11, be 8ub(jtituted.na.m~ly !-
Aot XLVII of 1920. 

II 11. The ('xecutors or administrators of a 
deoeased aole 

Deceased shareholders. holderofa. share, 
tho holdol' of a. succession certifioa.te 
issued under Part X of tho Indian Suo. XXXIX of 
cession Act, 1925, in respect of the share, 1913. 
and a person in wholk) favour a valid 
instrument of tra.nsfer of the share was 
oxecuted by the deceased holder during 
his lifetime, sha.ll be the only persous 
who may be l"ecognitlAd by the Bank aa 
having any title to the sb/lre. In the 
cap-e of u. 8ha1'o registered in tbe names of 
two or more holdol's, tbe survivors or 
survivor and, on the dea.th of the last 
survivor, his executors or administra-
tors or any person who is the boldel' 
of a Buccession certificate in respect of 
such 8llfvivor's intllrests in the share. 
a.nd So person in whoS6 favour a valid 
instl'uJW>nt of tra.nsfer o( the share W&II 
executed by suoh survivor during his 
lifetime, shall be the only persona ,vno 
may be recogniS6d by the Bank as having 
any title to the share." 

19. In regulation 12 in the said Schedule,- II, 
Amendment of regula-

tion 12, Sohedule II, 
Aat XLVII of 1920. 

(eI) after the wOf'l co sha.reholder ". whem it 
first oocurs, the words "or in oonse. 
quence of a transfer bv a deceased share. 
holdel' during his lifetime" shall be 
inserted; 

(b) after the words "have the right" the 
words ". subject to the provisions of 
regula.tion 10," shall be iosttrted ; and 

(c) the words beginning with" but the Bank 
sbILU" and ending with II before the dea.th 
(Ir insolvency" shall be omittftil. 

lUI7 LAD 
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10. In regula.tion 19 of tbo said Schedule, the 16. 
Amendment of regula. words II and with the 

Uon 19, Schedule II, Aot previous sanet,ion of the 
XLVII of 1920. G/)vt'rnor General in 
Council .. shall be omitted, and aftal' the words 
.. increase or" the words ", with the previous 
If!.notion of the Governor General in Council, II 
shall be insorted. 

II. In regulation 23 in the said Schedulo, in -. l'~ 
Amendment of regula. rp.qulation (1), lor tAe 

tion 23. Schedule II. Act word, "statemCfll of the 
XLVII of 1920. affairs .. the word, 
" balanu·skeel" 8MU be BUbstittde.d, and in sub. 
regulation (2), for the words .. u. ?rlR.naging 
GOvernor .. the words " the Managing Directcw 
or Deputy Managing Director" shall be substi-
tuted. 

22. For regulation 24 in tbe said Schedule the If. 
Bublltitution of new reo following regulation sha.lt 

l(Ul&tion for regulation 24. be substituted,namely:-
Schedule II. Act XLVII 
of 1820. 

"24. (1) The Central Bonrd shnll convene 8. 
S . 1 t' . specia.l meeting 

pt'C1A mee mgs. on the requisi. 
tion of any three DireciorB or of not 
less than one hundred sha.reholders 
holding shares wkethu JuUy :paid up or 
otJu:.rwi8e of the a.ggregate amount 
of not 1088 than five hllndrod thousand 
rupees, upon which all oa11s or other 
sums due have been paid, if such requisi-
tion is signed by the roquisitionists and 
addressed to the Managing DirP.d.or 
or Doputy Managing Di,.~t()f' and 
contains a. statement of the object of 
the proposed meeting. 

(2) The requisition may consist of several 
documents in like form, eacb signed by 
ono or more of tllCl requisitionists. 

(3) Sixty days' previous notice of any suoh 
meeting shrd Lo given by the Cent.ra.l 
Board undor tho hand of not less than 
t.hreo Directors, and sueh notice shall 
state the purpose for which the moeting 
is convened and the time and plaea of 
Buch meeting, and shall be advortillCd 
in the Gazette of India and in not loss 
than thrCtl daily newfoIpnpors, of which 
one shall bo n. nowspapor puhlisht)d in the 
vernacular: 

Provided t·ha.t not less than three months' 
previous notice shan be thus given of any 
special mooting held for the purpose of 
inereaflingor l'edueingthe capital of the 
Bank. 

(4) The plw:e of 8".lch meeting II'/Iall l;c the place 
where the ltetu1 office oj ilIA! Bonk i8 IYit'ooted 
at the Lime oj the meeti1i{l. 

(6) If ;he Central Board d0e8 not proceed 
within 21 days from the date oj deposit 0/ 
tke requisition rej"erred to in 8uf,-sections 
(1) and (2) to cause a meeting to be called, 
the requisitionists, (fT' a rnGjority of them 
in t'tJZue, may them"elve& call the meetinp, 
but in either case any meeting 80 called 
shall be 1leld t.vithin three months from tlte 
date oj deposit of the requisition." 

Zs. In ,ltb-regukltion (2) 01 reg1l1.ation. 25 in 17A. 
Amendmen, 0/ reg1lla· the 8Q,i!l Schedule, Jor the 

HoA tI, 8cMtWZ. II, Ael fcord " Governors" ,A6 
:LLVll 0/lfJ20. word "Dirp.ctor8" 8Il"U, 
be ",",_t!Aled. 
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24. In :mo-r-~ (1) of regulntion 26 in tAt IrB • 
.Amendment oJ regulo' said &heduJ.t,/or the 1DOf'tI 

,~ 26. SoMdul. II, AcI "Governor" the tIJOrl. 
XL V 11 oj 1980. " DirectOf''' ,hall ~ 'fib-
seitutcd. 

25. In regulation 36 in the said Schedule, IA. 

Amendment of regut&-
tion 36, Schedule II, Act 
XLVII of lU20. 

after the words" power of 
authority," the following 
words shaJl be inserted, 
namoly:-

" or, in the case of a. power of attorney pre-
viously deposited and registered with any 
lOcal hoad office, 80 oertificate of the 
secretary of such local head office 80S to 
such deposit and regist.ration, ". 

26. In regula.tion 38 in t.he sa.id Schedule, for 1i. 
Al:nendment of regula- the words 'e Governor,. 

tion 38, Schedule II, Act Managing Governors" 
XLVn of 1920. the words .. Dire.ct0f'8. 
the Managing Dil'ector or Deputy Managing 
J)irectCJr II shall be substituted. 

27. In the he'lding to regulation. 39 in the sail JO. 
Amendment of regula- 8cW;ul.e, for the tIJOf'd 

tion 39, Schedule II, Aot "Gotoernor8 It the uxml 
XLVII of 1920. ., Di1f!ctorS " ,{,all b4 
substituted, and in t.?at regula.tion • • . . .,-

(a) in 8ub-rcgula~ion (1), lor the word "Gover-
nor II the u)ord .' DirectCJr" ahall be 
81.tbstihtted, and in the proviso * ., 
the words n • • or appointed . . . . ." 
shall be omitted; 

(b) in !lub-regulation (2), for the word 
.. Governor It tlte word "Director It 1Iitall 
be 8ubatitufed, (J71(l in the proviso, for 
the wordlJ, brackets and figuTC8 " Governor 
und~r the prO'vision of clauae (iii)" the 
word.9, ~adets and firrurts .. Dirertor 
mi!er the provi8i()n 01 cl-'lUBe (iv)" shall 
be 8uhstitllted, anelfor the words" and the 
uffice \"1' a Got'en.ot' '' t~ wordfJ "and:he 
OffiCf tlf a· Director" aka!l be .mb8titutea ; 
and 

(c) in 81.lh-regulat.ion (3), for the 11)ord.s "a 
Local Board or of the Oentral Bvard and 
a Local Board" the worda "of the Ra1lle 
Local Boai'd " shall be ,ubatituted. 

18. In the heading to re{1ulation 4IJ in· t.ke Baid 
Amendment of T6gula- lJr.'h.edule, for t1:e word 

tion 40, Schedule II, Act "Governors" the word 
XLVII of 1920. " Direcwrs " s'f.aU 00 3'Uh-
IIft:t11.ted. and in that ft'gulat.it)O * .' • *, 
for the word "Governor", where it first OCCUr8. 
'the wO'l'd "Director" aha~l be substituted, ancll&r 
the braekett! nnd words" (other tban 80 Governor 
nominated 01' appointed by the Governor General 
in Council)" the bracketa and word8" (other tAan 
a Director nominated by the Governor General in 
Oou.ncil) " shall be 8ubstituted. 

61. 

29. In regulation 42 in the sa.id Schedule, for ... 
the words .. a Managing 
Governor", wherever 
they occur. the worda 

Amendment of regula-
tion 42, Schedule II, Act 
XLVII of 1920. .. tbe Managing Direclfw 

or Deputy Managing 
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Diret:Uw " shall be substituted a1ld Jor 1M' 
word" Governors ", in both .1ilaC88 where " occu~s, 
aM word ee D're.cf.ors It shall be substituted; and 1n 
.Db-regulation (1), Jor the word cc 'hree" tie 
tIIOf"d " Jqur " shall be substituUd, and for the words 
.. at every J03al head offioe established by thit! 
Act .. tile lolJowinq ,hall be ItIbstihMed, n'lme£y : -

"at eaoh 0/ f}.e Zoccl hdl-J offices utaMi'lhe.d '1t 
Oalcutta, Bombay and MOtdfYU: 

PI'MJided thal n.ot luJ than (qur metf.ing" 
IiM1J, be COtll1*meJ by the M aMgin.g Di rec-
lor or DeyuJy M tMIIIgifVJ Diret!wr in. every 
year." 

30. (1) For sub-regul~tion (1) .of regula.tion 44: II. 
Amendment. of regula- In the said Schedule the 

tion " Scbedule II, Act following sub-regulation 
nVU'of 11)20. sha.ll be substitut.eci, 

na.mely:-

II (1) At the first mooting of tho Looal Board 
which takes pla.ce after the first meeting 
of the Contral Board in each year, 
the Loca.l Board shall elect from among 
its membors a president a.nd a. vice-
president and the eleettd Di,reclor reJt.fTfIl, 
to ,,, dlJU8e (ii) oj BIdJ-8tCl~n (1) oj 86diofI 
28. They shall continue in their 
respective offices until the first meeting 
of the Local Board after the first meeting 
of the Central Board in the following 
year, and, whenever the office of presi-
dent or vice-president or oj 8UCk ekcietl 
Dirt!.CtM becomes vaoant, the· Local 
Board sha.ll at its next meeting elect 
a. sucoessor who shall Hold office for 
the unexpired portion of the period 
for which his predecessor wa.a a.ppointed : 

• • • • .. 

31. 1ft, ·re.gultJtionB .J.J'I an.,i 48 ir. tAt aaid ,,04. 
A~ 01 regula- Schedule. JM the wortl8-

'ioIM 46. 4'1 aM 48. 8oAe. .. Governor," an~ .. GoD-
clule II, Aot XLVII 01 emol' ", w1iertt1U tAt, 
IP20. oc:cur, £he tDOrYlI II ~ 

tor, ,. aM " Dinclot''' Mall be lI'IIbBtitW.d, rupee-
"vel". 

32. In regulation 49 in the said Sohedule,- II. 
Amendment. of regula.. 

tloD '9. Sohedule II, Act 
XLVII of 1920. 

(a) in 8ub-reglllation (.1), 1M eM word .. QOI16f'-
nor," tAt t.DOtd .. Director," .W be 
,Jihstituted, au for the words " • 
Managing Governor" the worda "the 
Managing Dirutor or Deputy Managiug 
Director II shall be substituted; 0114 

(6) in 811b-regula.tion (5), after the word 
" 8Ooret&ry" the words .. or deputy 
IIOOret&t'y ,. shall be inserted. 



88. In clause (6) of 
Amendment of' regula. 

tion 50, Schedule II, Act 
XLVII of 1920. 
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regulation 50 in the sa.id II 
Soheda1e, after the word 
" aervants "the followina 
llhall be inaerted, 
namely:-

"and to grant gratuities or other finanoial 
assistance, either tem~ary or per-
manent, to widows, chIldren or other 
dependants of deceaeed officers or 
I8rvants ". 

,u. In regulation 51 in the said Sohedule. for ... 
Amendment of regula. the word .. Governors" 

tion 51, Sohedule II, Act the words II J)irector 
XLVll of H~20. and Deputy Managing 
Director", and for the word .. offioers" the 
word" employees" shaJJ be substituted, MUl 
afUr the wortU "bu.aine88 oj the Bank;" the 
UJOf"d II and" ,hllU be omitted and to Ike tl'.guJation 
#U 80 am~nMd the following tIJOTU B1Iall be added, 
namely:-

"and to execute proxies to vote at medings 0'* 
be1talJ oj shareholders from whom the Bank 
holds general powers oj aft01"n,P.y ". 

as. In 1'egtdatioJa 62 oj the 8Q.id Schedule, JM tit. "A. 
rd "Go' " d .• Amen4mene of regtdD. wo v~.,."or t.m; 

Uon 6B, ScWt4h II, Act WfYT'd" Di,e.clor " 8M1l be 
XLVII of 19S0. 81d>stitw.ed. 

36. In regulation 54 in the said Sobedule,,,. 
Amendment of regula. in 8'Ub-regtdation (2), .'or 

tion 54, Schedule II, Act tAe r.oort1 " Govef1U)tS " 'h~ 
XLVn of 19110. IOOrd "Dirl'.c«Jrs" fhaU 
be fttbBtituted, and for sub.regulation (3) the fol. 
lowing Bub-regulatton shall be substituted, 
namely:-

II (3) The statement of the ba.Jance shall con. 
tain the particulars and shall be in the 
form required by section 132 ofthe India.n 
Companies Act, 1913. and the provisions VU 01 191 •• 
of that section and of section 136 of the 
same Act, shalJ apply to the Bank in like 
manner as they apply to a banking 
oompany." . 

37. In * • • reguJation 58 in II. 
Amendment of regula. the said Schedule,-

tion 1S8, Schedule II, Aot 
nVll of 1920. 

(0) in aub.ref}tI1lltion (1), for tAe word co Gowr. 
tIOr" the word .. Director .. ,Aall be 

• BUbBeituted. j ond 
(6) ,II. tI.e ptovUo to BUb.regulation (2), for the 

words * .. .. a special meeting shall be 
called for the purpoae of supplying the 
same" the words co the vacanoy may 
be filled by the Central Board" shall be 
substituted. 

88. In, BUb·regulation (1) oj regulation 60 in " ... 
,0 __ .1 __ • ., "" _.In. the said ScAedtIJe, lor the 
A_ 0, •• "- ._-:1_" G " ffim flO, 8~ II, Act WWlH any ovemor 

XLVII of ISS0. the wortl8 co any Director .. 
• ahoU be sub,titui«l. 

39. After regulation 60 in the said Schedule the al. 
lnaertion of new regula. following regulation shall 

tion 60A in Schedule II, be inserted, namely:-
Aot XLVII of 1920. 

"60A. Notwithstanding anything contained in 
Li 'd t' this Act or in section 271 

qUI a Ion. f th 1-..:1:-- Co . o e UUUNJ. mpamel 
Act, 1913, if the sha.reholders of the Bank p&88 a vn 01 lOla 
special resolution tha.t the 'Bank be wound up • 

ll117 LAD 
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volunta.rily under th8 provisions of the Indian 
VII of 1911. Companies Act, 1913, the Bank ilhall be wound 

up in acoordanoe with the provisions of tha.t Aot 
with rego.rd to the voluntary winding up of a 
oompany: 

Provided that, for the purposes of this section, 
no such special resolution sha.ll be deemed to have 
been pM86d unless at least ono.third of the share· 
holders holding at If~ast one·haJJ of the paid.up 
oapital of the Bank for the time being be present 
in person or by proxy and a. majority poll by open 
voting in favour of the said resolution and' such 
resolution is thereafter confirmed by a majority 
of the shareholders at a subsequent special meeting 
held a.t a.ll interva.l of not less than two months or 
more than three months from the date of the 
meeting at whioh the resolution was first passed." 

46. For regulation 62 in the said Schedule the 80. 
Substitution of new following regulation shall 

regulation for regulation be substituted, namely :-
62. Sohedule n. Aot 
XLVII of 1920. 

ff 62. A shareholder who has no registered ad· 
Abeenoe of regiatered dress in • India. and 

addrella. ha.s not supplied to the 
Ba.nk an addre88 for the giving of notice8 to him 
ehall not be entitled to any notice, notwithstanding 
anything contained in this Aot." 

41. Notwithstanding any amendment made in 11. 
T the said Act by this Act 

emporary saving of' d t th ' m.tmg' Centr 1 Board In regar 0 e manner In 
a , which the Central Board 

shall be constituted, the Central Board existing 
at the commencement of this Act shall, until it 
has been re.eats hlished in accordanoe with the said 
Act as amended by this Aot, continue to transact 
business and shall ha.ve all the powers of the 
Central Board under the said Act as so a.mended, 
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